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CRDER_N*.3, DATED 29-$7..2*3. 

Heetd Mr.A.Y.M*haiatra,Learned Counsel for 

the ApLicant and Mr.e.C.Rathrearn& standing Counsel 

for the Railways (on wk'm a coy.•f this Cricifla1 

Application has been served) on the question of 

dmi s5i*n, 

This •ridnal Ajlicatiop has Oei filed by 

Shri Rabin arayan sethi, Aged aout 30 years.s/.. 

Sri PranakrusI'za Sethi, prestly woLkir4g as Trained 

Skilled Artisarl,Tikiapaba }<h1ragajur. Applicant was 

iainted by the Chief Personnel OfficerS.E.Railway, 

Garden Reach,Kelk,ta43 vide his Memorandum N..P/I.J 
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Mr.Rat)',Lt,arred Stanrling Counsel submitted that this 

C.A. is not maintalr:able 0efOCe,  this Tribunal in view  

of RUle-ra of CAT(procedure Rules,197.The said rules 

jrovide as under,,.. 

°. PLACE OF PILING APPLICATI(N:-(1) AJI aplicati.n 
shall ordinarily be filed by an a?licant with the 
Registrar of the 3ench within whoSe jurisdict.n - 

the applicant is posted for the time oirg;.r 

the cause of act,n,wholly or tiL arthas 
arisen 

provided that with tl-,e leave of the chairman 
the applicitisn may he filed with the egistrar of 
the Principal Bench and subject to the orders under 
section 25,such alicati,n shall be heard and 
disased. of by the iich which has jurisdiction over 
the matter. 

(2) NOtwithstanding anything contained in surule 
(1) perSons who have ceased to be in service 
by reason of retiremerlt,dismissal.r termination 
of service may at his •ptin file an application 
with the Registrar of the zench. within whose 
juisdicti.n such percen is ordinarily residing 
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residing at the time of filicj of the 
ap1icati.n . 

Since the Applicant is posted prestly within the 

Jurisicti.n of the CAT, calcutta sench,this original 

Ap.licatin is rightly pointed out by the Learned 

Standifl Csunsel for the Raiways,is not maintainable 

befsre us That aart, the Caue of acti.n whilly .r in 

part also ar.se  at KSlk.ta because of the. •rder issuel 

by the chief FerSnnel Officer,S.E.Railway,at ftjrnxure..4. 

In this view of the rnatter,we see that this 

is net maintinab1e in terms of Rule. of CAT 

(P.cec1ure)Ru1es,197 ,referred to earlir. Accordingly, 

this CA is dismiss1 at the stage of admission 

lack of jurisdiction. 

sd CopIes of this order  alona with CAS'te, the 

Resondts and free copies of this order be givei to 

learned counsel for both sides. 

(MANCN1AN MCINr) 	 13 0  
DICIA..) 	 CE..CHAIRMAN 
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